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He ard NrLenka, learned counsel 

for the Appl icant and Ir.S.E.Jena, learned 

ditic•nal Standing Counsel;on whan a copy 

of this Oriqinai Application has been 

served. o-b. 

2/ Applicant,who claims, to be a 

physically handicapped candidte,has filed 

'- 

this C.A. U/s.19 of the AT Act,1985.It is 

the case of the Applicant that the post of 
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post of E.D.B.P.N. of Samarjhoja

post Office fell vacantfOr which a 

public notification was issued on 16.3.01 

inviting applications from eligible 

candiLteS and,.in response to the se,the 

Applicant furnished his candidature on 

440l.I)espite that a second notification 

was issued inviting applications from the 

eligible candiilates for the post,ia C.ruestion 

on 26. 3.2002.Ifl response to the seonc3 

not ficaticfl,the applicant also subiitted 

his candidature on 8.4.2002/11.4.02.1t is 

the further case of the applical t that 

since the Respondents took no step to 

complete the selection process,he approached 

this Tribinal in OA No.285/2002 and vide 

order dt. 25.9.e2,thiS Tribunal disposed 

of the said case by holding the case to be 

a premature one.Now the Respondeflts1  having 

dedded to llup the post in Luest.On 

through departoental candidates/E, hae 

invitèd applications from the interested 

EDAS vide notific•± ion dt.12.5.03. the 

said premises1  the applicant has filed the 

present O.A. virtually, seeking direction 

from this Trittinal (to the RespondefltS)flot 

to fill-up the post,in questiofl,by 

selecting/trans ferring EDDA personnel. 

3/Existence of right is the 

very basis of preferring a cause in a 

Court/Triunal.imP-Y because the 

plicant was a candidate1ifl response 

to a public notificatiofl,he had no right to 

compel the employer to proceed with the 
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recruitment;for which notifiction was issued; 

especially when,as it appears from the materials 

placed on record,that the Departnenthas decided 
I 

to fillup the post in question by selecting 

persons from among the existing EDAs. 

4/ In the aforesaid prernises,no prima fade 

case having been made out, this OA is dismissed1  at 

the admission stage.No costs. F 
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Send copies of this crder to the 

Respondents, alongwith copies of O.A., and free copies 

of this oer be given to learned counsel for both 

s ides. 

Yember (J ici 

cI 

2. Order dt 30 1 2003. 
çi-_ 	I Lt 

/7 
	 Heard peru d the office notes. 

This Oriqinal Appl1c ion be registered and 

a nun ber be g ie n. 

Membe (Judcial) 


